
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	- 
ERNAKULAM BENCH 

OA No 	347/92 
xxx 	and 360/92 	NMaz 

DATE OF DECISION 28.5.2 

E.K.:3abu.& 3 others. (in O.A.360/92) 

Vincent K.Varcihese & Others 	Applcant (s) 
(in O.A.347/92 

Mr. M. Rarnachandran 	
..Advbcate for the Applicant (s) 

0 Versus 

Union of India, rep.hy secretary 
Ministry ot Hume ffdir pp Respondent (s) 

cu)other/(in both cases) 

Shri N.N.S4çunapaian,SC3C 	
Advocate for the Respondent (s) 

(in both cases) 
CORAM: 

The Hon'ble Mr. S.P.Mukerji 1  Vice Chairman 

The Hon'ble Mr. N 0Dharrnadan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not? ' 

Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

(Fbn'ble Sh,,N.Dharmacian, Judicial Member) 

These cases are heard together on the basis 

of the Consent. The question involved for consideration 

is also same. The applicants were orinally Engaged as 

- 	 Tabulators for the census work under the respondents for 

the 1991 census on Contract basis. Their services were 

terminated even before the completion of the census Works. 

They have challenged the termination. In the meantime 

decision'waS taken to extend the period of work upto 30.6.92 

and engage willing persons for a further P@9iod of work 

upto 30.6.92 on executing fresh agreements. Accordingly 

the applicants expressed their willingness. But they were 

not engaged for work even though they are senior in the list 

already prepared by the respondents for engaging as Tabulators. 
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Under that circumstances the applicants had to 	put 

forward their claim for getting continued enqagemet 

upto 30.6.92 and filed this application under Section 

19 of the Administrative Tribunals Act, 1995. 

when thée cases came up fofinal disposal 

after iearing the argurTnts of the learned counsel on 

both sides, we asked ti learned Sr.Central Government 

Standing Counsel to ascertain the possibility of engag 

ing the applicants also 'along with others in the avail-, 

able vacancies at the Eppropriate places where they had 

originally worked. He wanted some time to contact the 

concerned officer for getting instructions. Today when 

ticascame up again for further arguments the learned 

Sr.C.G.S.C. very fairly sujnjtted that the applicants 

can he engaged in the appropriate vacancies provided the 

applicants approach the second respondent, who is the 

competent authority to issue posting orders considering 

the vacancies. The learned counselfor the applicants 

isalso agreeable for a disposal of the applicationaccept_ 

jng the submission of the learned Senior Central Govt. 

Standing Counsel. 

Accordingly we are satisfied that this appli- 

cation*can be disposed of. Hence we direct the applicants 

to approach the Director (Second Respondent) for getting 

their posting in the available vacancies. The applicants 

shall approach the Director as early as possible at any 

rate within'a period of one week from today. If they 

approach the second resondent with reTaest for posting, 

as agreed to by the learned SCGS the Director (Second 

respondent) shall issue- N orders taking into consideration 

the vacancies without any delay. He may also consider 
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the posting of the applicants to the extent possible 

in the places where they had originally worked if 

vacancies are available in such places so that in-

convenience to the applicants can be avoided. 

The appliaare disposed of with the 

above directions. We also make it clear that since 

this order has been passed on the basis of consent of 

parties, it shall not be quoted as a precedent, 

The applications are disposed of as above. 

There will be no order as to Costs. 

(N,D11AN) 	 (s.P.MJRJI) 
JUDICIAL MEIBER 	 VICE CHIRMN 

2E3.5.92 

ks23592. 

Ov 


